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Dated: 20.7,1993,

Applicant by Mr.A.5.Jaiswyal and
the Respéndents by Ms,Indiraz Bodade.
Ms.Bodade for the Respondents statss that
the applicant could not be appointed
because of tﬁe ban on Freéh appointments
and the applicant's case would be consi-
dered when the ban is 1lifted,

ék'waﬂvfb 2.  In view of this Mr.Jaiswal does

T ’Jud ement despatched
O ol &éxmadmn(Q“Ot press the present 0.A. The OA is

Applicant/
on lé‘\\mm? dismissed,
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(M. Y.PRIDLKAR) (™. S.DESHPANDE)
MEMBER{A) VICE-CHAIRMAN
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